WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

THURSDAY, MAY 13, 2021

CIN:UT4999GJ20175GC095040

G'HID Tth Floor, Block 06, Udyog Bhavan,
A4V o ot o Garat. & Wikary o P Gandhinagar-382011. Ph: 079-23232728129.
Email id: fransactionadvisor@gride.orgin  Website: www.gride.org.in
E-TENDER NOTICE

G-RIDE Gandhinagar inviles tender through e-tendering process for Project
Management Consultancy for Gauge Conversion of Bechraji (63.83 KM) - Ranuj
(101.983 KM) Section, Total Length of 38.153 KM Metre Gauge to Broad Gauge
with 25 KV AC Electrification in Ahmedabad Division of Western Railway”
Interested Parties are requested to visit website www.nprocure.com (Tender Id :
461526) for eligibility criteria and more details about the bids.

Pre-Bid meeting shall be held on 251052021 at 12:00 hrs in G-RIDE office.

Plaga : Gandhinagar Sdi.
Date : 12042021 Direcior [Project & Planning), G-RIDE

NOTICE OF LOSS OF SHARE CERTIFICATE

NOTICE s hereby given that an application has been made to Bharat Forge Limited,
Mundivwa, Pune Cantonment, Fune 411 036 to issue Duplicate Share Cerificale against
ariginal Share Certificate registered in cwr names under Folio No. as per the dedails given
below which have been lost.

Folio Mo, | Share Certificate | Distinctive Nos. | Distinctive Nos. | No. of Shares of
Na. and Data From To Rs. 2 each
BE-23325 121937 457976923 45T9TRO22 1100
dt. 3.10.2017

If, within 15 days fram the date hersof no claim or representation in respect of such original
Share Cerlificates are made to the Company at the Registered Office in wnting, the
Company will then procesd to deal with such appdication. The public is hereby cautioned
against dealing in sy way with the aforesaid oniginal Share Certificates which are reported

i 1
o hiave been ot/ misplaced. WName and address of the sharaholders:

Ms. Allan Rustomji Chiniwala (deceased) and

Yezdi Sorabji Gandhi

residing at Rustorn Baug, C Block No 5, Sant Savia Marg
Byculla, Mumbai 400 027

described in ,the Schedule hereunder given is owned by Sweet Home
Heights Co-operative Housing Society Ltd. The said society has agreed
to entrust the rights of re-development of the said property to my client.
The said Society has represented to my client that it is the absolute
owner of the said Property and its title to the same is clean, clear,
marketable and free from all encumbrances.

Any person having any right, title or interest in respect of the said
property by agreement, mortgage, charge, gift, lien, lease, adverse
possession, inheritance, or otherwise shall communicate the same with
necessary proof thereof, to the undersigned within 8 days from the
publication hereof and right, if any, of any person if not lodged within the
said stipulated period shall be considered as deliberately abandoned,
waived and given up by the said person.

SCHEDULE- All that piece and parcel of land and ground with the
building and structure standing thereon situate within the Registration,
Sub-Dist., Taluka Haveli, Dist. Pune bearing Plot No. 9 out of
S.No0.49/1/3A+3B, now bearing S.N0.49/3N3B/6 corresponding C.T.S.
NO.1651 (Part), Mouje Kothrud, Pune admeasuring area of 528.98

Sqg.mtrs. with all the appurtenances thereto and with all the existing
developmental facilities including electric, water and drainage
connections etc. and together bounded as per the sanctioned building
plan as follows: On or towards the East- By Road, On or towards the
South- By Plot No. 10, On or towards the West- By Road, On or towards
the North- By Plot No. 8. Sd/-
Pune Date: 12/05/2021 Shri P. M. KHIRE, ADVOCATE
'SAKET', 44/54, Navsahyadri Society, Parijat Lane, Karvenagar,

Pune-411052 Ph No. 25420579 / 25462224

IDBI Bank Ltd, NPA Management Group,

(1) 1DB1 Bk |

D3 LEB13DNHZDAAE01 148018

IDBI Towar, Teh flooe, WTC Complex, Cuffe Parade, Mumbai- 400 005
Show Cause Notice

Borrower: Tag Offzhore Ltd & Unit No.B 002-Gr. Fir,Evarest Nivara Infotech Park Plot Mo, D-

3, TTC Industrial Araa, Turbhe, MIDG Mavi Mumba Thane, Maharashira - 300705

Matice is hereby given o the persens montioned below thal the procaedings lor

identification of Witful Dataulters as laid down by REI Baster Circular has been initated and

the Show Cause Notice isswed by IDB] Bank has been retumed /un sarved.

Name & Address |I]E5ignal'mr|
i SR s s . \Director of Tag Offshore Ltd)
1_ Shiben Krishen Kaul, O-1, Sector 2, ndependent Director

JHPT Township, Uran - 400707/ Flat Mo, 402,
Building No. 3, Gerusharanam Complex,
Panvel - 410206

2. Ratan Mehalchand Thakuwr, Fat No.1203-04, lIndependent Director
Wing A, Samarth Deep, 114, Samarth
Development Corparation, Q. . L. 8arg,
Qshiwara, Andhear (W), Mymbai — 400053

TELANGANA STATE POWER
GENERATION CORPORATION L
VIDYUT SOQUDHA - HY DERABAD — 500
T.No.e-06/CE/Civil Thermal TSGENCO/2021-22
KTPS-V&V| Stages - Sale of Fly Ash available sl Kothagudem Thermal Power
Station-Y&\V| Stages, Paloncha, Bhadradri Kothagudem Dist for the year 2021-
22, Value of the works: ¥ .5,78,88,000/-, Last date for receipt of applications for
issue of tender: 17.05.2021 Tender Issue & Submission Date: 200052021 &
22.05.2021 at 15:00 Hrs.
THo.e-02/CECIvIlThermal TSGENCO/2021-22
Supply of 300 MT of PP Cementin bags required for KTPS-VAY| Stages, KTPS-VII
Stages, Paloncha, Bhadradn Kothagudem Dist on Rewerse Auction basis,
Scheduled Open & Closing Date: 05.05.2021 at 17:00 Hrs & 18.05.2021 at 15:00
Hrs. Date of Reverse Auction: 20.05.2021 at 14:00 Hrs.

For
Advertising in
TENDER PAGES

Contact

JITENDRA PATIL
Mobile No.:
9029012013

Landline No.:
67440215

T.No.e-07/CE/Civil Thermal TSGENCO/2021-22

KTPS-V&V| Stages — Supply of B551 Nos of 60 Kgs Mono Block Prestressed
Concrete Slespers o Kothagudem Thermal Power Station-V&VI| Stages,
Paloncha, Bhadradr Kothagudem Dist Value of the works: .2.26 Crl
Scheduled Open & Closing Date: 11.05.2021 at 16:00 Hrs & 27.05.2021 at
14:00 Hrs.

For further Details:

www.lsgenco.co.in & https:/ftender.telangana.gov.in”

qMw

TATA
TATA POWER
The Tata Power Company Limited

Ragisiened Office - Bombary House, 24, Homi Mody Siresl, Mumbai 400 001, Websile: weow taiaposser.com, CING L2880 H191 9P LCODDEET

EXTRACT OF CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 315T MARCH, 2021

T crore
Br. Quarter ended Year endead
M, Consolidated 31-Mar-21 31 -Dec-20 31 -Mar-20 31 -Mar-11 31-Mar-20
Auvdited {Umaudited) Audited Aucdited Audited
{Refer Mote 4) (Refar Hate 4)
A, | Total Incarme from operations 10,127,549 7agrm 02060 | 3240810 | 2913657
. | Prafit ¢ {Loss) belore Exceplional iems and tax 45265 44534 34960 2.094G.02 214200
. | Prafil { {Loss) balora Tax 45265 338.05 85973 1898673 2,368.18
d. | Profit { {Loss) for the parodiyear 4311 318.41 47470 143865 1,316.44
a. | Total Compeehensive Income 555,38 260,81 1.121.37 1.058.99 2,152 .64
f. | Paid-up Equity Share Capital
(Face \Walue: T1/- per share) 319.56 319,56 27050 319.56 270.50
q. | Total Reserves 20,502,730 17, 795.52
h. | Earnings Per Equity Share (of T 1/~ each)
(naot annualised)
Basic and Diluted: (In T)
i} Fram Continwing Operations bedore net
mansamient in regulalony deferral balances 1.10 023 2.31 233 5.33
(i} Froam Continung Operations after nel
mvament in regulalory deferral balances 1.58 0385 270 332 464
(it) From Disconbinued Operations (0.28) 027 {138} (0. 15) {1.52)
{iv} Tolal Operations after net movement in
regulatory deferral balances 1.10 0.65 1.32 3147 3.12

Mioheg;
1. The ?ﬂhnve results were reviewed by the Audil Commitles and approved by the Board of Directors at ils meeting held on
T2 Many, 2021

2. Financial Information of the standalone financial results of the Company is as follows:

¥ crore
Sr. Quarter ended Year ended
Mo, Standalone 3 -Mar-21 M Dec-20 3 -Mar-20 31-Mar-21 31-Mar-20
I - ol A S o Al O L AN B
&, | Todal Income from operations 1,560,330 1,667.59 1.764.42 6,180,540 ¥.rE6.39
b, | Profit / {Loss) before Exceplional items and lax 178,56 &2 11 5521 17720 656 6l
. | Profil / {Loss) belore Tay 175,56 552.82 (12717} 1,068,851 35053
d. | Prafit / {Loss) for tha perod/year 157.00 ST4.52 [305.94) 921.45 14512
&, | Total Comprahensive ncoma 255,04 64388 (317.30) 1,106.83 95,36
f. | Paid-up Eguity Share Capital
(Face Valua: T1/- per shars) 3189.56 31956 270.50 319 .56 270.50
g. | Total Reserves 16, 559.00 13,491.47
h. | Eamings Per Equity Share (of T 1/- each)
imot annualised)
Basic and Diluted: {In ¥)
iy From Continuing QOperations before net
movement in regulatory deferral balanoes 0.35 1.40 0.57 1949 3.23
) Froem Comdinuing Operations after net
movemaent in regulatory defesral balances 0,64 1.39 0.08 254 1.44
() From Discontinuad Cperabons (0L28) .27 {1.38) (0.15] 11.52}
v} Total Oparations after nat movement in
reqgulatlory defarral balances 0.36 1.66 {1.30) 249 {0.08)

3. Yulefte Joseph Dsouza, Fat Mo 4035,
Shree Raj CHS, Plot No.33, Sectoe-20,
| Kharghas, Navi Mumnbai- 410210

Criteria No. Criteria for Wiltul Defaui

Professional Exacufive Director

213101 | Diversion of funds

221 1C) | Transferring borrowed funds to the subsidianes / Group companies or
other corporate by whatever modalities,

2.2.1(d) Routing of funds trough any bank ofher than the lendar bank or mamiars
of consortium without prior parmissian of the lender,

The above persons, if lhei.r dasie, may show cause within 15 days from the date of this
notice as towhy they should not be declared and reported fo RBE as Wiliul Defaulter,

Sd-
Date: 13-05-2021 Authorised Signatory

3. The above is an exiract of the detailed formal of Cuariery Financial Results filed with the Stock Exchanges under Regulation 33
of the SEBI (Listing and Other Disclosure Reguirements) Regulations, 2015 The full format of the Quarterty Financial Results
is available on e Stock Exchangs websiles s nseindiacom amnd s bsaindia com and on e Company's website

4. Figures for the quarters ended 31st March, 2021 and 315t March, 2020 are the balancing figures betwesan the awditad

figures in respect of e Tull years ended and the unaudiled figures of nine months ended 3181 December, 2020 and
31st December, 2018 raspactively.

For and on behall af the Board of
THE TATA POWER COMPANY LIMITED

PRAVEER SINHA

Date  12th May, 2021 CEOQ & Managing Director

: HOME
MoTirar OswarL LOANS

Motilal Oswal Home Finance Limited
(Formerly known as Aspire Home Finance Corporation Limited)
CIN: UBS923IMH2013PLC248741
Regd. Office: Motilal Cswal Tower, Rahirmtultah Sayvani Road, Opposite Parel S T Depot, Prabhadavi, Mumbai - 400 025,
Maharashira, India. Tel; #%1 22 4718 0099 / 6272 9B98; Fax; +91 22 5036 2365;
E-mail: hfguery@maotilaloswal.com, Wabsite: www.motilaloswalhf.com

NOTICE OF EIGHTH ANNUAL GENERAL MEETING TO BE HELD THROUGH ELECTRONIC MODE
Modics 15 hereby given that:

A} ANNUAL GENERAL MEETING:

The Eighth Annual General Meeting (“AGMT) of the Members of Motilal Oswal Home Finance Limited {“the Comipany”) is
scheduled on Friday, June 4, 2021 at IST 4.00 p.m. through Video Conferencing (VG VOther Audio Visual Means ["OAVM")
facility in compliance with the appheable provisions of the Companies Act, 2013 ("Act”) and Rules framed thereunder read
with Circular datad April 8, 2020, Aprldl 13, 2020, May 5, 2020 and January 13, 2021 issued by the Ministry of Corporate
Affairs ["MCA Circulars”), withoawt the physical presence of the Members at 3 common venua.

The Molice of the AGM along with Annual Repon for the Financial Year 2020-21 is been sent through electronic mode
vide e-mail} on May 12, 2021 to those Members, whose names appear in the Register of Members | Beneficial Cwners
maintained by the Deposifories as on benpos date ie. Friday, May 7. 2021 and whose email addresses wene registened
with the Company | Depositories. The Motice and the Annual Report is also available on the websile of the Company
at waw modilaloswalil com and the Link Infime India Private Limsted {"LIIPL" al hitps-ffinslavobe linkintime.co.in

B} PROCEDURE FOR JOIMNING THE AGM THROUGH VC | QAVM:

Members will be provided with a facility to attend the AGM throwgh WC/OMYM through instameet platform of LIPL. Members
may acoess the same at httpslinstameet inkintime.co.n by using the Remate e-voting credentials. The Bnk for VCIOAWM
will be available 15 minutes before the scheduled time of AGM. Membars participating through the VCIOAVM facility shall
be counted for the purposa of rackoning the quorsm under Saction 103 of the Act.

C}) PROCEDURE FOR REMOTE E-VOTING AND E-VOTING DURINGIAT THE AGM:

In compliance with the provisions of the Section 108 of the Act read with Rules made thereender and other applicable
provisicns of the Act, Secretarial Standard on General Meetings ("55-2") and as per MCA Circulars, the Company is offering
‘Remote e-vating facility” (e-voting from a place other than venue of the Meeting) prior to the date of AGM and “E-voling
facility” during the AGM to iz Members in respect of all businezses to be fransacted at the AGM. For this purposze, the
necessary arangemenis have been made by the Company with LIPL fo faciitate Remote e-voting and E-voting. The brief
details are given hersunder;

® The Member whose name appears in the Register of Members | Beneficial Owners maintained by the Deposiories az on
cut-off date i.e. Friday, May 28, 2021 will only be considersd for the purpose of Remote e-voting and E-vating. Person|s)
who i not Member as on cut-off date should treat Nolice of the AGM for infarmation purpase anly.

® Members who are attending the AGM throwgh VT OAVM, can cast their vobte during AGM electronically on the businesses
specified in the notice of the AGM through E-voting facility. However, only those Members, who will be present in the
AGM through VC/OAVM and have not casted their vote on the Resolutions through Remate e-woting and are otherwise
not barred from daoing so, shall be eligible to vote through E-woting during the AGKM. The Members who have exercised
their right 1o wote by Remaote e-voting may attend the AGM but shall not vote at the AGM

® The Remaoie e-voling facility commences on Tuesday, June 1, 2021 at 15T 9.30 a.m. and ends on Thursday, June 3, 2021
at IST 5.00 p.m. The Remote e-voling shall be disabled by LIFL after aforesaid period.

# The Members who are holding shases in physical form or who have not registered their e-mail address with the Company
! Depositories or any person who acquires shares of the Company and becomes a Member of the Company after the
Motice has been sent electranically by the Company, and holds shares as of the cut-off date, i.e. Friday, May 28, 2021
may obtain the User 10 and password by sending a request al enclices@linkintime.co.in. However, if a Member 5 already
registerad with LIIPL for Remoda e-woting and E-voling during AGM, then aexisting User ID and password can be used for
casting vole.

® The defailed procedure paraining to Remaote e-woling and E-voting is provided in the Motice of the AGM.

In the evenl af any grievance relating 1o Remote e-voling and E-vating, the Members may contact Mr. Nihar Kudaskar,
Associate - Technology Group, LIPL, C-101, 1st Floor, 247 Park. Lal Bahadur Shastri Marg, Vikheoli (West), Mumbai - 400 083;

The Members who have not regesterad their emall address and holding Equity Shares in Demat form are requested 1o registar
their e-mail address with the respective Depository Participant ("DP7) and the Members holding Equity Shares in physical Form
may get their e-mail addresses registered with the Company by sending the request at corpsec@motilaloswal.com. The Members
are requested to provide defails such as Name, Folio Number, Cadificate number, PAN, mobile number and e-mail i, ele,
The Members are requested fo carefully read il the Nodes set out in the Notice of the AGM and in paricutar, instruclions for
jaining the AGM through VO QAWM. manner of casting vobe through Remote e-voling and E-voling during the AGM and atso
registering as speaker,

For Motilal Oswal Home Finance Limited

Sl

Ritin Mawani
Place: Mumbai Company Secretary & Compliance Officer
Date: May 12, 2021 (ACS: S0800)

Flace : Mumbai DIN 01785164

Prace: Mumbai
OpenAg™

Regd. Office: 3 -11, G.1.D.C., Vapi, Dist. Valsad, Gujarat - 396 195
Telephone: +91 260 2432716 | Email: upl.investors@upl-itd.com | Website: www.upl-ltd.com

EXTRACT OF AUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER AND YEAR ENDED 31" MARCH, 2021

UPL Limited

CIN: L24219GJ1985PLCO025132

(Rs. in Crores)

Quarter ended Year ended
E;' Particulars Mar-21 Dec-20 Mar-20 Mar-21 Mar-20
(Audited) | (Unaudited) | (Audited) (Audited) (Audited)
1 | Revenue from operations 12,796 9.126 11,141 38,694 35,756
2 | Net Profit / (Loss) for the period before tax 1,763 975 1,166 4,419 3,387
(before exceptional items)
3 | Net Profit / (Loss) for the period before tax 1,683 1,063 995 4 181 2,764
(after exceptional items)
4 | Net Profit / (Loss) for the period after tax 1,063 794 617 2,871 1,776
(after exceptional items)
attributable to shareholders of the Company
5 | Total Comprehensive Income for the period (after tax) 1,542 732 (94) 2,545 1,919
6 | Total Comprehensive Income attributable to 1,270 650 (24) 2,188 1,616
shareholders of the Company
7 | Paid up equity share capital 153 153 193 153 153
(Face Value of the Share - Rs.2/- each)
8 | Other Equity 20,734 19,129
9 | Earnings Per Share (EPS) (of Rs.2/- each):
Basic Earnings per Share 12.75 10.38 8.08 36.40 23.24
Diluted Earnings per Share 1275 10.38 8.08 36.40 23.24

Notes:

2. Keystandalone financial information is as under:

1. The above is an extract of the detailed format of audited consolidated financial results for the quarter and year ended 31" March, 2021 filed with the Stock
Exchanges under Regulation 33 of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 as
amended. The full format of the audited financial results (consolidated and standalone) for the quarter and year ended 31 March, 2021 are
available on the Company's website viz. www.upl-td.com and on the website of BSE (www.bseindia.com) and NSE (www.nseindia.com).

(R, in Crores)|

Quarter ended Year ended
32_ Bartcplars Mar-21 Dec-20 Mar-20 Mar-21 Mar-20
(Audited) | (Unaudited) | (Audited) | (Audited) (Audited)
1| Revenue from operations 2.611 2,921 2.031 11,345 9.641
2| Profit before Tax (184) 175 (201) 434 538
3| Profit after Tax (132) 99 (126) 220 4671

Place : Mumbai
Date: 12° May, 2021

3. The above results have been reviewed and recommended to the Board of Directors by the Audit Committee at its meeting held on 11" May, 2021 and
subsequently approved by the Board of Directors atits meeting held on 12 May, 2021.

For and on behalf of UPL Limited

R. D. Shroff
DIN - 00180810
Chairman and Managing Director

finam:i“. ep. .in

Advertisement under Regulation 18(12) in terms of Securities and Exchange Board of India
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended

SIEL FINANCIAL SERVICES LIMITED

(Formerly Known as Shriram Agro-Tech Industries Limited) ("Target Company”)

Registered Office: 4th Floor, Soni Mansion, 12-B Ratlam Kothi, Indore - 452001, Madhya Pradesh, India;
Tel: +91 9893025651; Fax: NA; Email: sielfinancialservices{@gmail.com;
Website: www.sielfinancial.com; Corporate Identification Number: L65999MP1990PLCO0T674

This Post Offer Advertisement (“Post Offer Adverlisemenl™) is being issued by Saffron Capital Advisors Private Limited
{“Manager to the OHer™), on behall of Parmeet Singh Sood (“Acquirer 1") and Aveen Kaur Sood (“Acquirer 27) (Acquirer 1 and
Acquirer 2 are hereinafter collectively referred to as “Acquirers™), in connection with the offer made by the Acquirers, in
compliance with Regulation 18(12) of the Securities and Exchange Board of India (Substantal Acguisition of Shares and
Takeovers) Regulations, 2011 (“SEBI Regulations"). This Post Offer Advertisement is to be read in continuation of and in
conjunction with: {a) the Public Announcement dated February 25, 2021 (“PA™}; (b) the Detailed Public Statement published on
March 03. 2021 in Financial Express (English National Daily), Jansatta (Hindi National Daily) and Mumbai Lakshadwesp (Marathi
Daily - Stock Exchange situated) and Balwas Times (Registerad Office of the Company) (*DPS™); (c) the Letter of Offer dated Apail
01, 2021 (“LOF"); (d) Corrigendum to DPS and Letter of Offer was published on April 13, 2021 (“Corrigendum 17) in the samea
newspapers in which the OPS was published: (g) Pre Ofter Ad and Corrigendum to Letter of Offer was published on April 20, 2021
{“Corrigendum 2™ in the same nawspapers in which the DPS was publishad; (f) Addendum Notica given to Public Sharsholdars
was published an April 29, 2021 ("Addendum™} in the same newspapers in which the DPS was published.

1. Mame of the Target Company . SIEL Financial Services Limited.

2. Name of the Acquirers - Mr. Parmeet Singh Sood and Mrs Aveen Kaur Sood
3. Mame of the Manager fo the Offer - Saffron Capital Advisors Private Limited
4
5

Mame of the Registrar 1o the Offer : MAS Services Limited
Offer Details:
a. Date of Opening of the Offer
b. Date of Closure of the Offer
6. Date of Payment of Consideration
7. Detafls of Acquisition

Apnl 22, 2021
- May 05, 2021
- On or before May 20, 2021

Sl sed In the
No. Particusrs Erﬂnl::'[lmunmt Actaals
7.1 | Dffer Price T 2.25 per share T 2.25 per share
7.2 | Agoragate number of shares tendered 28.35.938 346
7.3 Ag.gﬁgma number of shares acoepted 28,25, 538 7
7.4 | Size of the Offer (Numiber of shares multiplied by offer price per share) ¥ 6.3,80,861/- ¥ 159.75/-
7.5 | Shareholding of the Acguirers before Agreements,/Public Mil Ml
Announcement along with their immediate relatives (No. & %)™ Mil% Mil%
7.6 | Shares proposed to be acquired by way of Agreement ["SPA Shares™)
* Numbar 85,07.814 85.07.814
« % of Fully Diluted Equity Share Capital 75.00% 75.00%
7.7 | Shares Acquired by way of Open Offer
« Number 28,35 938 i
+ % of Fully Diluted Equity Share Capital 29.00% Megligible
7.8 | Shares acquired after Detailed Public Statement
+ Numbear of shares acquired Ml Mil
* Price of the shares acquired Ml il
« % of the shares acquired Mil il
7.9 | Post offer shareholding of Acquirers along with their immediate relatives
* Number 1,13,43,752 85,07 885
« % of Fully Diluted Equity Share Capital 100.00% 75.00%
7.10| Pre & Post offer shareholding of the Public
» Number Pre: 28,365,938, 25.00%| Pre: 28,35,938; 25.00%
* % of Fully Diluted Equity Share Capital Post: Nil, 0.00% | Post 28,35.867; 25.00%

8. The Acquirers accept full responsibility for the information contained in this Post Offer Advertisement and also for the
obligations under SEBI (Substantial Acquisition of Shares and Takeovers), 2011.

9, A copy of this Post Offer Advertisement will be available on the websites of SEBI, BSE Limited and the registered office of the
Target Company.

All undefinad capitalized terms usad harein shall have the sama meaning as ascribad to such terms in the Letter of offer,

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

Corporate Identification Mumber: UG7120MH2007PTC1667 11

605, Sixth Floor, Centre Paint, J. B. Nagar, Andheri (East), Mumbai - 400 059, India;
Tel. No.: +91 22 4082 0914-915; Fax No.: +91 22 4082 (999,

Email id: openoffersi@msalironadvisor.com; Website: www.sallronadvisor.com
Investor grievance: investorgrievancedasafironadvisorncom;

SEBI Registration Number: INM 000011211,

Contact Person: Amit Wagle / Gaurav Khandelwal

ACQUIRERS
A-48/394, DLF City, Phase 1, Mear DT Mega Mall, Gurgaon, Sikanderpur Ghosi(68), DLF Qe,
Gurgaon, Haryana — 122002, India
Sd.-

R E O SN Heas

Place: Gurugram
Date: May 12, 2021

Burpessl Carmm




